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NEW DELHI: DATEDITHE R4 -[f - D

1
NOTIFICATION . | |
INCOME-TAX
o = 1 |
Nos SWTS  FoNo. 197/125/83~ IT(AI{.)s| 1L exercise of the powers
conferred by cluuse(v) of sub=section (33C) of section 10 of the
Income~-tax Act, 1961 (43 of 1961), the gentral Government hereby
notifies Wsri Patteesuaraswamy Devastha&am, perur® far the purpose
of the said section for the period coveged by the assessment year(s)
1976-77 to 1583=84,

L9
( R. K| TEWARI )
UNDER SECY. TP THE GOVi. oF (NDIA.

e

To . . .
The Manager, |
‘government of In:ia Preseo, '
Ring Ro.d, Maya,uri Industrial Area,
Near Rajouri Gatden, New Delfil.

'J;/é\” Copy to 3~

T Shri R.Muthusamy, Execuiive Offiger, Shri Patteeswarasuwamy
Devasthanam, PeTuUT, Coimbatore~10.

2. The comaisuioner of Incomu~tax, o imbatore with reference

to his letier Na. D.0.CaNO 1491(4)/1583-84 dt. 7.9.83,

3. All Comaissioners of Income—tax, _

4o pirectors of Insoection EIT)/(R&S)/(P&PR)/(InU.), New Delhi.
5. Director of Q&M Services Income-fax), 1st floor, Aivan-e-Ghal
Mata Sunuri bone, Now Delhi { 5 copiesp -

G All Officers & S ctions of I.T.Wing of CBDT,; New Delhi.

7e Comptroller & Auditor Gl. of India, New Delni{ 20 copies).

84 Rnulletin Section of Dte. of TnsJ{RS&PR), New Delhi(5 copies).
9, Director of Training, IRS(Direct Taxes), staff College,

Hagpur { 5 copies). _
Tl shri P.K.Kgrthay Joint Secy., Ministr, of Lau, Justice and
Company Affairs Department of Legal pffairs), New D«lhi,

b
( ATHA Rail )
SECT I JFF ICER.
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